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From the Desk of the Member, CBIC & Principal Director General
The GST Refund module, which was so far pre-dominantly
manual has now been made fully automated w.e.f. 26.09.2019.
The new refund module enables seamless online processing of
applications (RFD-01 to RFD-09) including the disbursal of refund and recredit of rejected amount (PMT-03). Furthermore, this new automated
refund module provides for a centralized single point payment of refunds
through PFMS via GSTN. This newsletter explains various screens and
functionalities of the new refund module.
Another change relating to refunds is that two-factor
authentication has been introduced in the citrix platform. This will further
strengthen the security of refund processing and sanction by confirming
the identity of the tax officer either via the AIO used or by an OTP. The
process of activation of the two-factor authentication in the citrix platform
is also explained here.
It is important to note that the RFD-01B functionality would
continue to be available to dispose of the older refund applications (RFD01A) whose ARNs were generated till 25.09.2019 midnight.

(Sandeep M. Bhatnagar)
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1.

New GST functionalities during July 2019
a. Functionalities available on GST Common Portal:
Online refund processing functionality has been deployed. The
taxpayers can file refund application (in Form GST RFD 01) and the tax
officers can process the refund application, online.
After processing the refund application, the tax officials will issue
payment order online and the amount will be refunded/ credited to
taxpayer’s account, as provided by them in their refund application.
In case validation of bank account number given by the taxpayer fails,
intimation will be sent to taxpayer about the same and the taxpayer will
be required to correct bank account details, so that refund amount can
be credited to their bank account.
In the new system, after processing is completed by the tax officer, the
sanctioned amount will get credited to the bank account of the Taxpayer
through the accredited bank of Government and through the PFMS
System.
All communications between the taxpayers and the tax officers will be
online. Taxpayers can view the various stages of processing of their
refund application and can give replies to notice, if any, online on the
GST Portal now. They will also be given information via SMS and Email, at
important stages of processing of their refund application.
All refund applications filed in RF0D1A form and before 25th September,
2019 will be processed manually and disbursed as done under the
previous refund process.
(An Advisory on refund for taxpayers, Document on the process of
disbursement through PFMS and a Refund Companion for tax officers is
attached for information)
a. Functionalities available in CBIC-GST Application:
GSTR 5A amendment API moved to production
User manuals and advisories for Refund are available on cbicgst.gov.in>Training>User manuals and advisories>Refund and on
https://antarang.icegate.gov.in/communities/community/home#fullp
ageWidgetId=W15ab938c9c80_4ed9_8b23_2d16e29e0a9f&folder=%
257B2E7ACF2D-FB6B-4BB0-9E30-2CCA9B7EB837%257D.
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SVLDRS adhoc report ‘Zone wise Category wise number of applications
submitted and amount ‘Tax dues less Tax Relief’’ is being communicated
daily to all Chief Commissioner’s office and designated committee
members.
‘GST-Liferay-Prod’ icon giving access to month-on-month, year-on-year
and Top 100 assessees data for the officer’s formation in the form of
Graphs. Three more graphs are being tested and will be deployed soon.
c. Presently available modules and forms:
Overall GST functionality position

as on 30.09.2019
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2.

Prioritized Application Developments
•
•
•
•
•
•
•
•

3.

Migration of CE/ST data to new application
All India, Zonal and Commissionerate Dashboards
Show cause notice and adjudication DRC -01 to DRC -06
Return scrutiny ASMT 13 to 18
New return RET-01 including ANX 01 and ANX 02
Provisional Assessment ASMT 01 to 09
Investigation INS 01 to 05
Appeals forms APL 01 to 08

Old method V/s New method of Refund processing
At present the Refund applications for various types are filed online
by the tax payer at the GSTN common portal. These applications are
pushed to the CBIC back end system, in which the jurisdictional tax officer
can view and download these applications. The proper officer manually
processes the applications and sanctions or rejects the refund as deemed
fit. The action so taken is communicated to the taxpayer through the GSTN
common portal using the RFD-01 B functionality. The rejected amount if
any, which has been debited from the ledgers of the tax payer is re-credited
automatically upon successful submission of RFD-01 B (This is only for the
types of refunds for which there is a debit of the ledger at the time of filing
of the refund application).
Now, the fully online mode of refunds i.e. Online filing of RFD-01
application and online processing of the application starting from issuance
of acknowledgement/ deficiency memo to disbursal of payment (RFD-05)
and re-credit of rejected amount through PMT-03 has been developed and
gone live w.e.f. 26.09.2019. The RFD-01B functionality would continue to
be available to dispose of the older refund applications i.e. the ARNs of
RFD-01A filed till 25.09.2019 midnight. This advisory is prepared in order
to explain the various screens and functionalities and will be a useful tool
for the field officers who handle refunds module in the system.
The following functionalities have been developed and will be
implemented.
(i) Form- GST RFD-01 Online application for refund filed by the tax payer
(ii) Form- GST RFD-02- Acknowledgment
(iii) Form- GST RFD-03- Deficiency Memo
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(iv)
(v)
(vi)
(vii)
(viii)
(ix)

Form- GST RFD-04 – Provisional Refund Order
Form- GST RFD-05- Payment Order
Form- GST RFD-06- Refund Sanction/ Rejection Order
Form- GST RFD-08- Notice for rejection of application for refund
Form- GST RFD-09-Reply to show cause notice
Form GST-PMT-03- Order for re-credit of the amount to cash or credit
ledger on rejection of refund claim

The proper officer has to navigate to this screen using the below
mentioned path as shown in Fig (i). Menu ?
Task list?
Refunds

Fig(i)
applications pending at different stages is displayed on the right side of the
screen – Fig(ii). The following stages are displayed.
i.

Pending for Issuance of Acknowledgement/ Deficiency Memo

ii.

Pending issuance of provisional Order

iii.

Provisional Order Issued- Pending issuance of Payment Order

iv.

Pending issuance of Sanction Order

v.

Sanction Order issued- Pending issuance of Payment Order

vi.

SCN Issued- Response awaited

vii.

SCN Issued- Response received

viii. Error List
ix.

PFMS Error List
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Fig(ii)
2.3 When the ARN is first received, it would be listed under “Pending –for
Ack. / Deficiency memo” stage (Fig.(iii)).

Fig(iii)
List page:
In this screen the proper officer has the facility to sort and search
based on the ARN number, ARN date, Tax period, GSTIN, Name of the Tax
payer, Target Date, the sub-stage (Status column) in which the ARN is
pending and the claimed amount.
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Fig(iv)
Details page:
When the ARN is at “Pending for Acknowledgement/ deficiency
memo” stage, two tabs viz., “Application Details” and “Application History”
will be displayed in the details page.

Fig(v)
Application Details Tab:
Below the application details tab, the other relevant details will be
displayed on separate tabs viz., “Amount Details”, “Grounds of Claim”,
“Bank Details”, “Documents Uploaded” and “Annexures”.
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Fig(vi)
Application History Tab:
This tab will contain the history of the application like the movement
of the ARN from tax payer to the CBIC GST Back end system, movement
from one SSOID to another for verification, details regarding each action
like issuance of provisional order, Payment Order, SCN, Final order etc. It
will also show the details of the officer who has performed the task, the
time stamp at which the action was completed and remarks if any, entered
by the officer while performing the action. Refer Fig(vii)

Fig(vii)
Verification Report Tab:
If the verification report has been updated by any of the officers i.e.
AC/DC or Superintendents or Inspectors working in the formation to
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whom the ARN has been delegated, a third tab “Verification Report” will
appear wherein all the details of the verification and remarks entered by
the officer will be displayed. Refer Fig (viii).

Fig(viii)
Acknowledgement Tab:
This tab will appear only after the officer has issued an
acknowledgment in respect of an ARN. The details as to how to issue an
acknowledgement in the system is shown in Fig (ix), Fig(x) and Fig (xi).
The officer after navigating to the details page of a particular ARN can
chose any of the three action viz. “Verification”, “Acknowledgment” or
“Deficiency Memo”, displayed under the “Action” button. If the AC/DC
wants to update verification report he/she may do so by clicking on the
“Verification” button. If AC/DC thinks that the application is complete in all
respects, he/she can issue an acknowledgement by clicking on the
“Acknowledgment” button and entering the remarks in the text area. The
maximum allowed character limit in the text area is 250.

Fig(ix)
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If the AC/DC, who is the proper officer, chooses to issue
acknowledgement or deficiency memo pending completion of verification
process by the delegated officer he may do so by clicking on the ARN and
directly issue the acknowledgement with or without updating the
verification report. It is to be noted that the verification report is not
forwarded to GSTN COMMON PORTAL or tax payer and is saved in the data
base for internal purpose only.

Fig(x)
The facility for uploading a document is optional at present and is available
for all the forms except RFD-05.

Fig(xi)
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It is to be noted that once a refund application pertaining to the refund
type “Excess balance in Electronic Cash Ledger” is submitted at the
common portal, an Acknowledgement is generated at the GSTN common
portal itself. The officer is not required to issue an acknowledgement or
deficiency memo for this type of refund. The ARN will directly be appearing
in the “Pending for Sanction Order” stage. The officer can proceed to
process the refund from this stage.
Deficiency Memo:
If the AC/DC feels that the application is incomplete for any reason,
he/she may issue a deficiency memo by clicking on the deficiency memo
button. The deficiency memo pop-up will open as shown in the Fig (xii).

Fig(xii)
The AC/DC has to select the reasons for issuance of deficiency memo from
the drop down. The proper officer can select one or more reasons from the
drop down. In case the AC/DC wants to choose any other reason, he/she
may do so by selecting “Others”. Upon choosing others, a text box will open
below the drop down. Fig(xiii). The AC/DC can enter the reasons in the text
box which has a character limit of 150. If the AC/DC feels that more details
need to be provided to the tax payer, he/she may do so by preparing a
deficiency memo manually and sign the same, scan and upload it in the
system using the document upload button provided in the pop up. In
addition to the above if the AC/DC wants to record some detail in the
system for future reference, he may do so by entering the same in the
remarks text area below the document upload tab Fig(xiv).). This text area
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has a character limitation of 250 characters, and it is to be noted that the
remarks entered here are transmitted to GSTN COMMON PORTAL but
the same is not displayed by GSTN COMMON PORTAL to the tax payer.
Next, AC/DC clicks on “Submit” button and a confirmation screen is
displayed with a message “Document is not uploaded. Are you sure you
want to issue deficiency memo?” see Fig(xv). Clicking on the option “Yes”,
the Success message pops up.

Fig(xiii)

Fig(xiv)
12| Page

Fig(xv)
Once a deficiency memo is issued in respect of an ARN, no further
action is there in respect of that ARN and is pushed to the archive list –
Fig(xvi). The officer can view the ARN in the archive list, and upon clicking
on the ARN, the details page will open, where he will be able to see the
deficiency memo tab. All details of deficiency along with document
uploaded if any and optional remarks if any will be available in this tab.

Fig(xvi)
It is to be noted if the ARN pertains to any of the types for which a
debit happens in the electronic ledger of the taxpayer, issuance of a
deficiency memo will automatically re-credit the entire amount to the
same ledger. There is no requirement to issue PMT-03 in case of an ARN
where deficiency memo has been issued.
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Types of refunds for which a debit takes place in the cash ledger:
1. Refund of Excess balance of cash in the electronic cash ledger (RFD02/03 is not applicable for this type as acknowledgement is
generated at common portal)
Types of refunds for which a debit takes place in the electronic credit
ledger:
1. Accumulated ITC in Export of Goods or Services without payment of
tax
2. On account of supplies made to SEZ unit/ SEZ developer (without
payment of tax)
3. Recipient of deemed export supplies
4. ITC accumulated due to inverted tax structure
Provisional Refund:
Provisional Refund is applicable to the following four type of refunds which
involves Zero rated supplies.
1. Accumulated ITC in Export of Goods or Services without payment of
tax
2. Export of services with payment of tax
3. On account of supplies made to SEZ unit/ SEZ developer (without
payment of tax)
4. On account of supplies made to SEZ unit/ SEZ developer (with
payment of tax)
After successful issuance of acknowledgement in respect of ARNs
pertaining to any of the above listed refund types, the task will be
automatically moved to the “Pending for Provisional Refund” Stage. The
AC/DC can choose any ARN from the list and proceed to sanction
provisional refund. In addition to the “Application Details” and
“Application History” tabs, two new tabs will appear now in the details
page. The “Acknowledgement” tab will contain the details of the
acknowledgement and the “Order” tab.
The order tab has to be updated before the proper officer can issue a
provisional sanction order. If the proper officer clicks on the action button
before updating the order tab, the system will display the message.:
“Please enter the Amount Details in Provisional Order tab, Save and then
proceed for Issuing Provisional Order”
When the proper officer clicks on the order tab, the table shown in
Fig (xvii) will be displayed. In the said table, the first three rows viz., amount
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of refund claimed, 10% of the amount claimed as refund (to be sanctioned
later) and Balance amount (i-ii) will be auto-populated by the system.
These fields will be calculated/ populated from the Amount of refund
claimed and the officer cannot make any entry or edit the fields. In the
fourth row viz., Percentage of refund claimed amount sanctioned at
present, the proper officer can enter value upto a maximum of 90% of the
amount claimed under each head. In this column, the officer has to enter
the % of claimed amount he wishes to sanction as provisional refund. The
system will not allow the officer to enter any amount above 90% and also
will not allow decimals in this field as per the validations set by GSTN
COMMON PORTALCOMMON PORTAL. In case the officer enters an amount
more than 90%, the system will display an error at the time of saving. -Fig(xviii). The system will calculate the amount as per the % entered in
column No 4 against each head and auto populate the amount under the
corresponding head in the fifth row viz., “Amount of refund sanctioned” in
read only mode. The officer cannot make entry or edit the fields in fifth
row. Fig (xix, xx) After checking the amounts, the officer has to save the
calculations done under the tab. After successfully saving the data, the
“Issue Provisional Order” button under the action button will be enabled.
The officer can click on the button now and a pop-up will open which will
show the details entered in the calculations tab in a read-only mode. The
proper officer can enter remarks if required, in the text area (max 250
characters) provided below the table and submit. Fig (xxi, xxii). It is to be
noted that the remarks entered here are transmitted to GSTN COMMON
PORTAL but the same is not displayed by GSTN COMMON PORTAL to the
taxpayer.

Fig(xvii)
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Fig(xviii)

Fig(xix)

Fig(xx)
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Fig(xxi)

Fig(xxii)
Payment Order:
After successful submission of provisional refund order, a Payment
Order for the sanction has to be issued in the system. The ARN would have
moved to the “Provision Order issued- Pending issuance of Payment
Order” stage. The officer can click on the stage to see the list of ARNs
pending for Payment Order and select an ARN for issuing Payment Order.
The details of the provisional refund sanctioned will be available under the
sub tab “Provisional Refund” under the “Order” tab. Issue Payment Order
will be available under the action button and if the officer clicks on it a pop
up is loaded, wherein the details sanctioned under the order tab will be
auto populated and shown in read-only mode. The proper officer has to
enter the remarks if any in the text area provided below “Latest Bank
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Account Details” table. It is to be noted that the remarks entered here are
transmitted to GSTN COMMON PORTAL but the same is not displayed by
GSTN COMMON PORTAL to the taxpayer.

Fig(xxiii)
After clicking on the “Issue Payment Order”, a Success message in pop up is
displayed. The same procedure is to be adopted to issue a Payment Order
after sanctioning the final refund order also. It is to be noted that the RFD05 can be issued only when the bank account of the taxpayer is in “valid”
status. If the bank account is in either “Invalid” or “Validation under
progress” status, the Payment Order button will not be enabled. (click the
bank details tab)

Fig(xxiv)
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Fig(xxv)
Skipping Provisional Refund Order:
If the officer is of the opinion (see the list of types eligible for
provisional refund above) that a tax payer is prima facie not eligible for a
Provisional Refund, he may skip the provisional refund by clicking on the
Skip Provisional Refund button as shown in Fig(xxvi). Upon clicking the
button, the system will ask for a confirmation – Fig(xxvii) and once the
officer clicks on the “Submit” button, the ARN will be moved to the
“Pending for Sanction” stage.

Fig(xxvi)
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Fig(xxvii)
Revert Provisional Order:
If the officer wants to revert the ARN back to the provisional refund
stage, he shall do so by opening the ARN in the “pending for sanction”
stage and clicking on the revert option as shown in Fig(xxviii) and Fig(xxix).
Once the revert button is clicked and submitted, the ARN will be moved
back to the “Pending issuance of Provisional order” stage – Fig(xxx) and
Fig(xxxi). It may be noted that the skip option and revert option can be
exercised only once and therefore adequate caution may be taken before
initiating the skip or revert option.

Fig(xxviii)
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Fig(xxix)

Fig(xxx)

Fig(xxxi)
21| Page

Final Sanction Order:
In case of refunds of zero-rated supplies, once the Payment Order for
the provisional refund has been issued successfully the system would
move the ARN to the “Pending issuance of sanction order” stage. In case of
other refund types, the ARN will move to this stage once the
acknowledgement is issued successfully. The calculations table has to be
updated and saved successfully before issuing sanction order. The table
will be auto-populated with claimed amount and with provisional amount
sanctioned and remaining amount if any. These fields will be in read-only
mode and the proper officer will not be able to edit or make any entry in
these fields. If the proper officer wishes to reject any part of the claimed
amount, he/she has to select any one of the reasons from the drop down
provided in item (d) “Refund Amount inadmissible”. —Fig(xxxii). The
officer can select one or multiple reason from the list of reasons provided
by GSTN COMMON PORTAL which is available in the drop down. The
proper officer has to enter the amount to be rejected under the major/
minor head and click on the save button. Since issuance of SCN is
mandatory if any amount is rejected, the system will allow only the option
to issue SCN whenever an entry is made in the “Refund Amount
inadmissible”. The details as to how to issue a SCN is explained in Section
15 below.

Fig(xxxii)
If no amount is entered in the “Refund Amount inadmissible” column,
upon clicking the “Save” button, the “Sanction Refund” button will be
enabled under the “Action” button (Fig xxxiii). It is pertinent to note here
that for both sanction and rejection orders the same button will be
enabled as the form is common (RFD-06). After clicking on the “Sanction
Refund” button a pop up with the sanction details as saved in the
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calculations table will open in read only mode --Fig(xxxiv). The details
cannot be edited in the pop-up. The proper officer can upload a document
if required in the pop-up and enter remarks in the text area Fig(xxxix). Once
the proper officer clicks on the “Sanction Refund” button, a success
message pop-up is displayed – Fig(xl). The documents along with the
sanctioned details will be transmitted to GSTN COMMON PORTAL and the
tax payer. It is to be noted that the remarks entered here are transmitted to
GSTN COMMON PORTAL but the same is not displayed by GSTN COMMON
PORTAL to the tax payer.

Fig(xxxiii)

Fig(xxxiv)
Adjustment of existing arrears: It is pertinent to note here that, at present
there is no provision to adjust any existing liability or demand in the RFD-06
order. The RFD-07 (Part-A) order for complete adjustment also is not
available and hence the proper officer will not be able to do any partial or
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complete adjustment at present in the system. The functionality for
adjustment is being developed and will be made available soon. Separate
advisory will be issued when the functionality is made available. Payment
Order for final refund order:
The procedure for issuance of Payment Order after final order is
similar to the issuance of Payment Order after a provisional refund order.
The only difference is that the ARNs will be listed under “Sanction issued:
pending-issue of Payment Order” stage Fig(xxxv).

Fig(xxxv)
As notified by rules, any amount claimed cannot be rejected without
issuing a show cause notice to the taxpayer. As explained above, whenever
inadmissible amount is entered in the “Refund Amount inadmissible”
column, system will not allow any other action other than issuance of SCN.
In the inadmissible column, the officer can enter a maximum amount upto
the claimed amount. In case the Taxpayer has been granted a provisional
refund which is more than the eligible amount, the same also shall be
included in the inadmissible amount. In such cases, the Gross amount will
become negative as shown in the Fig(xxxvi). On saving the data entered in
the table with some inadmissible amount the “Issue SCN” button will be
enabled under the “Action” button on clicking it, the SCN pop up will open
– Fig(xxxvii). In the pop-up the reason selected by the officer for rejecting
the claim in the calculation table along with the amount will be prepopulated in read only mode. The proper officer has to choose a date and
time for Personal Hearing as it has been made a mandatory feature.
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Fig(xxxvi)
The officer can choose one or more reasons from the list provided by GSTN
COMMON PORTAL in the drop down. In case the officer wants to enter any
other reason other than the reasons available in the list he can choose
others and enter the details in the text box provided below. It is pertinent
to note that GSTN COMMON PORTAL does not display the date and time of
Personal Hearing to the tax payer and therefore it is essential for the officer
to upload a document in PDF format with the details of the SCN along with
the details of the date and time allotted for Personal Hearing or the officer
can choose the convert to PDF option on the SCN pop up. On clicking
submit after choosing the option, the entries made in the popup along
with the PH date and timing will be converted into a PDF document as per
the notified format and transmitted to GSTN COMMON PORTAL. So that
taxpayer would be able to download it.

Fig(xxxvii)
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The proper officer can enter the remarks in the text box provided in
the pop-up (250 character. limit) which will be saved in the system for
future reference. It is to be noted that the remarks entered here are
transmitted to GSTN COMMON PORTAL but the same is not displayed by
GSTN COMMON PORTAL to the taxpayer.
Reply to Show Cause Notice:
Once a Show Cause Notice is issued to a tax payer, the ARN will be
moved by the system to the “SCN issued- Response awaited” stage –
Fig(xxxvi). The tax payer has to reply to the SCN in the front end common
portal and can attend the Personal Hearing. The reply to the SCN has to be
submitted by the tax payer within 15 days as provided by the rules. During
these 15 days, when the ARN is pending in the “SCN issued- response
awaited” stage, the officer cannot perform any action on the ARN. All the
action buttons will be disabled. Once SCN is issued, a tab “SCN” appears. –
Fig(xxxvii).

Fig(xxxvi)

Fig(xxxvii)
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If the taxpayer responds to the SCN within 15 days, the ARN is moved to the
stage “SCN issued – Response Received”. If the tax payer does not respond
to the SCN within 15 days from the issuance of the SCN, the “Sanction
Refund” button will be enabled when the ARN is still under the “SCN
issued- response awaited” stage – Fig(xxviii) and Fig(xxxix)) and the officer
will be free to issue a sanction or rejection order as deemed fit. If the
taxpayer replies to the SCN after the order has been passed by the proper
officer, the reply will be simply saved in the system under the “reply to
SCN” tab for reference.

Fig(xxxviii)

Fig(xxxix)
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In case the tax payer responds to the SCN any time before the order is
issued by the officer, the ARN will be moved to the “SCN issued- response
received” stage and the reply submitted by the tax payer will be shown
under the “Reply to SCN” tab. The officer, after viewing the reply can issue
a sanction or rejection order as deemed fit – Fig(xl)

Fig(xl)
In case, the reply is received in the system when the officer is acting
on the ARN in the “SCN issued- response awaited” stage, the officer will
not be able to submit a refund sanction or rejection order. If the officer
tries to submit, an error message will be displayed at the time of
submission. The officer has to navigate back to the refunds task list home
page and has to access the ARN in “SCN issued- response received” to view
the reply and thereafter submit a sanction/ rejection order as deemed fit.
Archive List:
The archive list is the page where all the ARNs in respect of which
finality is reached i.e. deficiency memo or final sanction and Payment
Order has been submitted. In case of complete rejection, as there is no
Payment Order the ARN will move to the archive list immediately after a
complete rejection order has been issued by the officer. The archive list is
formation specific and only the proper officer holding charge of the
division will be able to access the archive list. The proper officer can sort
and search the ARN list based on ARN, Date, GSTIN, Refund type, Status
and Claimed Amount Fig(xli) and Fig(xlii).
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Fig (xli)

Fig(xlii)
The order for re-credit of the amount to cash or credit ledger on
rejection of refund claim in PMT-03 has to be issued from the archive list –
Fig(xliii). This action cannot be done through the task list.

Fig(xliii)
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PMT-03:
Once the final order has been issued and Payment Order has been
issued in respect of any sanctioned amount, the ARN will be moved to the
archive list as explained above. In case there is a partial rejection or
complete rejection in the refund order “issue PMT-03” button will be
enabled in the action button. The officer has to choose an ARN from the list
page in the archive list for which he wishes to issue PMT-03. In the details
page, the action button will be enabled. Once the officer clicks on the
button, the system will display the PMT-03 pop-up prepopulated with the
amount rejected under each end in the sanction order – Fig(xliv). The
officer can enter his remarks if any in the text area below the PMT-03 table
and submit the PMT-03 order – Fig(xlv). the officer then clicks on the
“Submit” button. It is to be noted that the remarks entered here are
transmitted to GSTN COMMON PORTAL but the same is not displayed by
GSTN COMMON PORTAL to the taxpayer. Further at the time of issue of
PMT-03 two documents viz.
1. Declaration of the taxpayer (mandatory)
2. Any other document (not mandatory)

Fig(xliv)

Fig(xliii)
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Once the PMT-03 is successfully issued and submitted to GSTN COMMON
PORTAL, the status will be updated in the archive list as shown.

Fig(xliii)
PMT-03 can be issued only for those refund types for which a debit takes
place in the electronic ledger of the tax payer, at the time of filing the
refund claim. For other types as there is no debit or re-credit, the PMT-03
button will not appear in the archive list. The list of types for which a debit
takes place is provided below for reference.
Types of refunds for which a debit takes place in the cash ledger:
1. Refund of Excess balance of cash in the electronic cash ledger
Types of refunds for which a debit takes place in the electronic credit
ledger:
1. Accumulated ITC in Export of Goods or Services without payment of
tax
2. On account of supplies made to SEZ unit/ SEZ developer (without
payment of tax)
3. Recipient of deemed export supplies
4. ITC accumulated due to inverted tax structure
PFMS ERROR TASK
Once the Payment Order is successfully submitted to the GSTN
COMMON PORTAL the same is forwarded by GSTN COMMON PORTAL to
PFMS for disbursement of the sanctioned amount. If there is any failure at
PFMS or Bank’s end, the record is returned with an error. These ARNs
which have been returned with an error from PFMS are listed in the PFMS
Error List as shown in the figures (xlvii) to (xlviii) below. The list of ARNs
which have failed at PFMS or Bank end will figure here along with the bank
validation status. Whenever the ARNs are returned with an error, the
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Taxpayer will be notified by the common portal to rectify the issue or
provide a new account. Once the issue is rectified or the new bank account
is validated by the PFMS, the bank validation status will change to “Valid”.
The bank account validation failure can happen at the time of filing the
application (assesse master validation) and after issue of RFD-05.
The officer can sort the ARNs based on the Bank validation status as shown
in the figure and re-issue payment order for those ARNs where the bank
account status is valid. In other, cases the Payment Order button will be
disabled as shown in the figure. It is to be noted that, no amendment
except bank details is allowed while re-submitting the Payment Order. The
latest valid Bank account will be auto-populated in the Payment Order
Pop-up. The officer shall verify whether the latest valid bank details, as
reflected in the Bank details tab, is reflecting in the new Payment Order
pop up, before submission.

Fig(xlvii)

Fig(xlviii)
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Fig(xlix)

Fig(l)
Error List
If there is an error during the submission of any form to the GSTN
COMMON PORTAL system, the ARN is returned with an error message. All
such ARNs will be listed in the Error List as shown in the figure (xli). Upon
clicking on the Error List, the list page opens where all the ARNs pertaining
to the Refund type that have resulted in errors at different stages will be
listed. The stage under which the ARN has failed will be reflected under the
Status column as shown in the figure (xlii). The officer can click on any ARN
to see the reason for the error under the error tab as shown in Figure (xliii).
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Fig(li)

Fig(lii)

Fig(liii)
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Most of the validations built at the GSTN COMMON PORTAL end have
also been built in the CBIC-GST backend refund application to prevent any
error while submission. There may be errors due to network issues at the
time of submission, in which the officer has to resubmit the form without
making any changes. Notwithstanding the validations if there are any
scenarios in which the ARN has been returned with specific errors, the
officer shall contact the helpdesk with screenshot of the error screen, so
that the same can be resolved by the helpdesk.
5. Two-Factor Authentication (2 FA)
2FA is an extra layer of security used to make sure that people trying
to gain access to an online account are who they say they are. First, a user
will enter their username and a password. Then, instead of immediately
gaining access, they will be required to provide another piece of
information. This second factor could come from one of the following
categories:
•

•

•

Something you know: This could be a personal identification
number (PIN), a password, answers to “secret questions” or a
specific keystroke pattern
Something you have: Typically, a user would have something in their
possession, like a credit card, a smartphone, or a small hardware
token
Something you are: This category is a little more advanced, and
might include biometric pattern of a fingerprint, an iris scan, or a
voice print

With 2FA, a potential compromise of just one of these factors won’t
unlock the account. So, even if your password is stolen or your phone is
lost, the chances of a someone else having your second-factor information
is highly unlikely. Looking at it from another angle, if a consumer uses 2FA
correctly, websites and apps can be more confident of the user’s identity,
and unlock the account.
CBIC has implemented 2 FA with “Something you have” that is RSA
token/Passcode. CBIC officers for whom RSA 2 FA has been enabled, will
see a new screen asking for RSA token/Passcode while logging in Citrix
Appstore with their SSO ID and Password.
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Desktop Based:
Step 1: - User needs to open below mentioned URL on his AIO and enter
his/her SSOID and AIO login password. https://satyapan.cbic.gov.in

Step 2: - Select Password from the drop down and click Log on.

Step 3: - Enter your AIO login password as shown below and click Log on.

Step 4: - User need to click on Request for new token tab and select the
profile as Windows Desktop/Laptop and also need to set a pin and click
Submit.
[Note: - This pin so generated by user will be used in subsequent login till
changed by user himself. The same should be memorized and should not
be shared with anybody.]
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Step 5: - Auto generated email will come on your Icegate email address
comprising of link to import the token on the AIO. User needs to open
his/her Icegate mail and use the highlighted URL and activation code as
explained in Step 8.

Step 6: - User need to launch RSA Secure ID token from the AIO by entering
RSA in the search area of AIO and click on it. You can also pin the application
on your taskbar by doing right click >> pin to taskbar.
Step 7: - Importing the token in the RSA application.
On RSA token screen -> Please click on Import from Web option.
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Step 8: - You can enter URL and Activation code from Icegate mail (As
shown in Step 5) and click OK. Token configured successfully message will
appear on the screen. With this step, one-time registration for pin
generation has been completed.

Step 9: - Citrix login using Secure ID token.
a. U s e r n e e d s t o o p e n t h e U R L i n b r o w s e r a s https://appstore.cbec.gov.in
b. User needs to enter his SSOID and AIO login password.
c. A new screen will come and ask for RSA token/passcode. For RSA
token/passcode, follow next step.
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d. Now, user need to click RSA icon on taskbar or follow step 6 to
launch RSA Two factor application on the AIO and enter his pin. This
will provide a random eight-digit RSA passcode. User needs to copy
this passcode and paste it in above screen and click log on.

e. Authentication has been completed successfully and user will enter
into Appstore.
OTP based token
NOTE: Process explained in Step 1 to Step 5 is a onetime process to
generate PIN and if user already has a PIN, he/she is not required to follow
these steps.
Step 1: - User needs to open below mentioned URL on his AIO and enter
his/her SSOID and AIO login password. https://satyapan.cbic.gov.in

Step 2: - Select Password from the drop down and click Log on.
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Step 3: - Enter your AIO login password as shown below and click Log on.

Step 4: - Click on change PIN under On-demand authentication as
highlighted below.

Step 5: - Set your PIN and Logoff.
Step 5: - Set your PIN and Logoff.
[Note: - This pin so generated by user will be used in subsequent login till
changed by user itself and same should be memorized and should not be
shared with anybody.]
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[Note: Step 1 to 5 is one-time registration Process]
Step 6: - Citrix login using Secure ID token.
a. U s e r n e e d s t o o p e n t h e U R L i n b r o w s e r a s https://appstore.cbec.gov.in
b. User needs to enter his SSOID and AIO login password.
c. A new screen will come and ask for RSA token/passcode. For RSA
token/passcode, follow next step.

d. To get RSA token/Passcode, open https://satyapan.cbic.gov.in again
and enter SSO ID(user id) and select On-demand authentication
from drop down and click Log on.

e. Enter your On-demand Authentication PIN as set above (refer step
5), click on Send Me an On-Demand Token code and you will receive
OTP on registered Mobile number. This code is valid for 5 minutes.

f.

Now you will get this screen on Satyapan Portal, you can close this
screen as this is not required.
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g. Enter PIN + <OTP received on SMS> on Appstore portal as shown in
Step 6(c)
For e.g. PIN = 12345 and OTP = 2345 8907 then RSA token/Passcode
to be entered on Appstore should be like – 1234523458907
h. Authentication has been completed successfully and user will enter
into Appstore.

6.

Feedback and Suggestions
DGS is striving to make the CBIC-GST Application user friendly and
responsive to the needs of the users by regularly involving the field
formations in both its development and the UAT (User Acceptance
Testing). Likewise, inputs are always taken from the field formations and
Directorates for new MIS reports and improvements in existing reports.
DGS would like to thank the field formations for their support and looks
forward to receiving continuous feedback and suggestions, which may
please be sent to DG.SYS@ICEGATE.GOV.IN.

All newsletters are available on:
CBIC website WWW.CBIC.GOV.IN> GST > GST Background Materials for
reference purpose.
CBIC website cbic-gst.gov.in> Media > CBEC GST Application Newsletter.

